
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-573 of 2022 
      GR Case No-1009 of 2022 

U/S-14 of Assam Games and Betting Act 
 

ORDER 

18.05.2022  

Ld. Advocate of accused persons, namely, Harej Ali @ Hajer Ali, 

Jeherul Islam, Rofiqul Islam, Muzamil Islam @ Hussain and Md. 

Faruk Hussain filed hazira.   

Case diary as called earlier vide Order dated-11.05.2022 is 

received today.   

Heard both the sides and perused the case diary meticulously. 

By this order this Court proposed to dispose of bail application 

filed for the accused persons, namely, Harej Ali @ Hajer Ali, 

Jeherul Islam, Rofiqul Islam, Muzamil Islam @ Hussain and Md. 

Faruk Hussain who are languishing in judicial custody since from 

08.05.2022 in connection with the case registered u/s-14 of 

Assam Games and Betting Act.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named 

accused persons on filing an ejahar by informant named SI (UB) 

Simanta Pathak, In-charge of Borghat Police Outpost under 

Tezpur Police Station alleging inter-alia that on 07.05.2022 at 

about 08:00 PM on the basis of an information regarding playing 

of illegal play cards at Deepchar, Majortika under a bamboo 

forest. Accordingly, he along with his staffs immediately 

proceeded towards the spot and caught the above-named 

accused persons in red handed and recovered play cards and 

cash amount of Rs.6000/- from the possession of the accused 

persons and accordingly, seized the same from their possession. 

Accordingly, Tezpur PS Case No-573 of 2022 was registered u/s-

14 of Assam Games and Betting Act and during investigation the 

I/O of this case has apprehended the above-named accused 

persons and produced them before the court on 08.05.2022 and  

 



                                    

                   18.05.2022 

since from then the said accused persons have been languishing 

in judicial custody.   

On careful perusal of the case diary, this court finds that since 

from 08.05.2022, there was no further advancement in the 

investigation conducted by the I/O and the accused persons are 

languishing in judicial custody since from 08.05.2022. On 

scrupulous perusal of the case diary, it also disclosed that I/O 

during investigation recorded almost all the material witnesses 

and recovered some play cards along with cash amount of 

Rs.6000/-. The investigation is almost completed. From perusual 

of the case diary, it appears that except the statement of the 

accused persons recorded u/s-161 of CrPC no other substantive 

implicating materials collected by the I/O during investigation. 

The investigation that followed by the I.O to unreath the actual 

concealment that warrants in a case of like this nature not 

appears to be satisfactory. In the case diary, the Investigating 

Officer nowhere prayed to enlarge custodial period of the 

accused person.  

At this stage, if the accused persons, namely, Harej Ali @ Hajer 

Ali, Jeherul Islam, Rofiqul Islam, Muzamil Islam @ Hussain and 

Md. Faruk Hussain are released on bail, the process of the 

investigation of the case will be not hampered any more.  

Accordingly, considering all the aspect as well as the period of 

detention of accused persons, namely, Harej Ali @ Hajer Ali, 

Jeherul Islam, Rofiqul Islam, Muzamil Islam @ Hussain and Md. 

Faruk Hussain in judicial custody and the materials available on 

record, the accused persons, namely, Harej Ali @ Hajer Ali, 

Jeherul Islam, Rofiqul Islam, Muzamil Islam @ Hussain and Md. 

Faruk Hussain are allowed to go on bail of Rs.5,000/- (Rupees 

Five Thousand) each with one surety of like amount and failing 

of furnishing the surety the accused shall remain in judicial 

custody as fixed earlier.              
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In the event of the release of accused from the judicial custody, 

the accused shall comply with the following conditions:- 

(i) The accused persons shall make themselves available 

before the investigating officer as and when required by 

him for the investigation of the case ;  

(ii) They shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer and  

(iii) They shall not hamper the investigation or temper with 

the evidence of the case. 

(iv) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Send a copy of this order to the concerned court. 

Inform all concern. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 
               Sonitpur, Tezpur 


